233 Papers Laid

(2) A copy each of the following
Notifications (Hindi and En-
glish versions) issued under
the Central Excise Rules,
1944: —

(i) G.S.R. 417 (E) and 418
(E) published in Gazette
of India dated the 1st
September, 1973 together
with an explanatory
memorandum.

(ii) G.S.R. 487 (E) published
in Gazette of India dated
the 3rd November, 1973
together with an explana-
tory memorandum. [Plac-
ed in Library, See No.
LT-5771/73).

UNDER AIRCRAFT ACT,
1934

NOTIFICATIONS

THE MINISTER OF PARLIAMEN-
‘TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): On behalf of Dr.
Sarojini Mahishi, I beg to lay on the
Table—

A copy of each of the following
Notifications (Hindi and English ver-
sions) under section 14A of the Air-
craft Act, 1934: —

(i) The Aircraft (Sixth Amend-
ment) Rules, 1973, published
in Notification No. G.S.R. 1112
in Gazette of India dated the
6th October, 1973 together
with an explanatory note.

(ii) The Aircraft (Fifth Amend-
ment) Rules, 1973, published
in Notification No. G.S.R. 1113
in Gazette of India dated the
6th October, 1973 with an
explanatory note.

«(iii) The Aircraft (Seventh Am-
endment) Rules, 1973 publi-
shed in Notification No.
G.S.R. 1172 in Gazette of India
dated the 27th October, 1973
together with an explanatory
note. [Placed in Library. See
No. LT-5778/73].
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CorFee Boarp SErvaNTs (Conbucr)
AMENDMENT RuULES, 1973, CERTIFIED
Accounts oF CoFFee Boarp, 1971-72
AND ERRATA TO ANNUAL REPORT AND
Aupir  RerorT OF CARDAMOM BOARD.

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
On behalf of Shri A. C. George, I beg
to lay on the Table—

(1) Copy of the Coffee Board
Servants (Conduct) Amend-
ment Rules, 1973 (Hindi and
English versions) published
in Notification No. G.S.R. 1067
in Gazette of India dated the
29th September, 1973 under
sub-section (3) of section 48
of the Coffee Act, 1942.
[Placed in Library. See No.
LT-5779/73].

2
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A copy of the Certified Ac-
counts (Hindi and English
versions) of the Coffee Board
for the year 1971-72 and the
Audit Report thereon. [Placed
i Library. See No. LT-
5780/73).

(3) A copy of the Errata (Hindi
and English versions) to the
Annual Report of the Carda-
mom Board for the year
1971-72. [Placed in Library.
See No. LT-5781/73].

(4) A copy of the Errata to the
Audit Report of the Carda-
mom Board for the year
1970-71. [Placed in Library.
See No, LT-5781/73].

12.58 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMAIAH): With your
permission, Sir, I rise to announce
that Government Business in this
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House during the week commencing
26th November, 1973, will consist of:

1. Consideration of any item of
Government Business carried
over from  today’s Order
Paper.

2. Consideration and passing of
the Indian Railways (Second
Amendment) Bill, 1973.

(3) Consideration and passing of
the following Bills, as passed
by Rajya Sabha:—

(i) The Maternity Benefit
(Amendment) Bill, 1973.

(ii) The Industries (Develop-
ment and Regulation)
Amendment Bill, 1973.

(iii) The Payment of Bonus
(Second Amendment)
Bill, 1973.

(iv) The Navy (Amendment)
Bill, 1973.

4. Discussion on the 22nd Report
of the Union Public Service
Commission.

oY Ay feAd (7t77) @ WA WERT

ST T qeNg F OFAFA 4G TAA E,
zoFl  udesy a9 A my afv=ifag
F7A F1 T fFm o o far faa
ag qmen war &, afz 3N fax agaz
oY STANT @Y @W RN BT 9FS & 947
T fr fra fwa faqat &1, wigess
MIFEE

MR. SPEAKER: The Secretary-
General tells me that they are already

in the Notice Office and hon. Members
can take a copy from there.

1 have received some notices under
rule 377 and I shall call the hon.
Members in the order in which the
metices have come.
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W gew W= sy @ (qta)
eI WERA , WA "t A q @r
THIE @y 8, & 37§ A FEwW
T G9T AT g § AW o1
T FaAE! Y gt g1 1 @ 8,
94 5 T HelY ¥ 0F awT=T 7w 0%
f fewen & fret amT £ wo¥
g8 2—3 3o gaar &% |

13 hrs.

gadi a17 93 & f& @ fomy |
12——13 g7 FHAfAT B BeAY g7
AT &, A qrEey A W WA g
wifgd fr F1€ @At FX @ wwAr A
M afzs #7v @ & a1 A G &
IaFT FIIO FAT & 7

Arady a1d 7 § ¥ deges Feeq,
WLYeE z1geT ¥ Ay H Y faw g, HY
faosY €17 39 999 7 JGT 9 I5MAT Ur
X G A F wvaEa fzm a7 B
Fyma  Fem ag faq Fw€) § 39 a7
¥ My 41 9 faw 39 g8 § #9 A%
A A g7

SHRI S. M. BANERJEE (Kanpur):
You must have read in the news-
papers today that the IA management
has made it clear that the Indian Air.
lines Management may declare a lock-
out if the staff continued defiance of
the new shift timings and stick to
the proposal for strike from 25th
November. This is a very serious
matter. I am surprised at the manner
in which the Hon. Minister has taken
this issue. He has taken it so light-
ly. I would request you to direct
the Minister of Parliamentary Affairs
to ask the Minister of Civil Aviation
to make a statement because this
lockout is being declared from 25th
November.

The second point is this. We have
requested you several times and I
would again urge upon you to kindly
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ask the Minister of Science and Tech-
nology to make a statement on the
closure of the Shri Ram Institute of
Delhi. I am told the hon. Minister is
not making a statement because there
is a tremendous pressure on him and
the Government by Shri Charat Ram.
You know Shri Charat Ram and Shri
Bharat Ram are the worthy sons of
their worthy father, Sir Shri Ram
who had much influence on this Go-
vernment. There are 200 employees,
including scientists in this. Since you
permitted a statement to be made on
the Birla Institute at Pilani, I would
tequest you to direct the Minister
concerned to make a statement about
this.

The third point is about 500 em-
pioyees of the Census department.
We were assured that proper action
would be taken to reemploy them,
that they would be absorbed in al-
ternative jobs. These 500 employees
are going to be on the streets on 1st
January, 1974.

Lastly, Shri, Shinde had replied to
a question raised by my hon. friend,
Shri Vayalar Ravi. about 1000 em-
ployees who have lost their jobs in
the Food Corporation of India. I
would request you to ask the Minister
to make a statement on this.

In conclusion, I would request you
to allow a discussion on the Pay Com-
mission’s Report and Government’s
modifications thereon, because all the
employees are going on a pay strike
on 1st December 1973. This is a very
serious matter. Kindly ask the Min-
ister to agree to a discussion. I have
already tabled a motion on this.

SHRI P. G. MAVALANKAR
(Ahmedabad): With your kind
permission, I would invite the atten-
tion of Government, particularly the
Minister of Education, to the situation
at the Birla Institute of Technology
at Pilani, Rajasthan. The situation
continues to be still serious.
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You will recall that the Deputy
Minister of Education laid a statement
on the Table of the House on Novem-
ber 14 in which he mentioned several
facts as he saw them. But the situa-
tion is not as he has put it. He said
that the demands were put and the
students expected an answer within
six hours, otherwise they would go on
strike. The fact of the matter is that
the students were demanding these
things for months and years. It was
only when it came to the breaking
point that they said: do it quickly or
we go on strike.

Quite a few of these students come
from Ahmedabad and other parts of
Gujarat. I learnt from yesterday
and the day before, that some of

them were injured during some
of the police incidents. The state-
ment makes no mention of in-

juries to the students: it refers only
to injuries to staff members and some
senior officers including the Director
being gheraoed So, the crisis is con-
tinuing and the students are still not
properly looked after and the dia-
logue is not restored. There was an
advertisement in the papers on be-
half of the management, by the
Director, that the strike is over and
that the students have agreed. But
the situation continues to be grave. I
would, therefore, like the Minister of
Education to give a fuller statement
covering all the aspects I have men-
tioned.

Secondly, my friend Shri Banerjec
has already mentioned it—I refer to
the grave situation regarding the
Indian Airlines dislocation. They re-
scheduled the winter time table, and
the strike began. It is the 13th day
today. Yesterday, 28 cancellations were
there. It is a record number. If the
lock-out takes place, it will be very
sad. The safety of passengers is also
involved. Although the Minister of
Civil Aviation and Tourism told us
that the passengers’ safety will be
looked into, we are sitting here these
days and yet he does not come out
with a complete statement on the
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whole’ matter. The matter is so
important that not only he should
make a statement but you should
kindly give us some time to discuss
some aspects of the problem.

With one more point, I shall finish.
The Indian Airlines Corporation have
said that they are going to scrap some
of the agreements with the unions.
These are important qustions, and
these have great implications as well.
I would, therefore, request the Minis-
ter of Civil Aviation to come out with
a statement. You should also kindly
give us some time for discussing this
matter next week.

SHRI PHOOL CHAND VERMA
(Ujjain): Sir, I hereby seek your
permission to raise the following mat-
ter of urgent public importance under
rule 377 today in the House.

“Reports that the Himachal Pra-
desh police have threatcnd a sub-
inspector with transfer and a social
worker with implications in false
cases, because they dared to recover
a kidnapped Harijan girl, Kamlesh
(11 years old) from the forests of
Sarahan in the Sirmur district of
Himachal Pradesh, from the clutches
of an old person who happens to be
an influential political man drawing
Rs. 200 per month as political pen-
sion and who, it is alleged, raped
the girl whom he had proclaimed as
an incarnation of Goddess Durga to
cheat the poor villagers of thousands
of rupees of offerings.”

WAR  WEAG, TE AWIAL S
“fgrgrard argea’ F AT FEAT A
pgfem 297 g 7o v %1 gfew & em
2 q frdew & fr a0 oo a9 #
agt o oha A7 & I F fafam ami
¥ gfemt oT A w19 § I
Zw agt oT T4t Fd  AfFT 3T
HTAM A FT G AF TAA § WL
IaFT ghMr 2 FeA ¥ favars faemfr
& oy 37 T B wAAE A A
A | § gL F1 sar E@fqurA #
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M wAeeR 46 & faad gfoml =t
g fear v & Igwr M7 faavay
T fF I8 q=SZ Y WA F qa-
faF awT 7 ot aw g ww ad
frar &

ag wzar fady fgaraa Ro A g
T T FHAT F q1g A FO gAT
T gaafew @ 1 gEw @1F wEE
s ¥ fewm F3 w@r A, @ oa@e
% IEFT  FE FIE  agd Ag0
faa 7%, @17 7@ @ FY s A
A ) fET I¥ g 9y S FW
wfm 1 saren & awe w993 AT @
a8 FgA & fay fo & qaf g 1 a7 @i
Fae fFm T 9w oF  ga-
AIFEY X oF Ammifes FEEat
=Y u fag sna 7 9fqw & 310 3741
Fuwz fray A1 97 a3 aved Ty
R A DFT § T (Wi faar
N g fF IaF g FemT T4
femr 7 &1 § mioy merw vz
#AT WEITT F1 eWMA femAl MEW [T
A1 FEM % gq gw § F @Yo
o o ¥ WiF FX@A FT F1E Ffe-
famet 3T § g wR fag g a1
SET0 F I FT T4T A AT FF HIT
mw fgmes w3w F gfewAr & &Y
FAIT FY WA AT g % F, A
waslta g1y § Iawr fAuwT g
g5

SHRI VASANTH SATHE (Akola):
1 want to invite the attention of the
Minister of Parliamentary Affairs and
through him the attention of the con-
cerned Minister to the grave situation
created by the complete stoppage of
water supply since early morning to-
day in the city. Call attention might
have been admitted but it will come
up on Monday. What will happen
today, tomorrow or on Sunday? Is
supply assured? In the Vithalbhai
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Pate] House, there was not a drop of
water this morning. We cannot have
our mouthwash even. You can under-
stand the plight of people. They say
that there are some people who are
following Shri Atal Bihari Vajgayee
who had sabotaged. ... (Interruprions)

ot g T AW : L2 F F AN A
Fvars #1 §, & gAHT AAT X &FATE

wem wEE w7 39 AvS #
TR E?

ot age w6 o K 1 FE W g
fx qar ama fF 17 ez g A
g @1 Fd ¥ Wawa g1 F1§ A1
faedrqr g, wrT I74T Ffed AT Iy
Y za®r samd wfwg | A A
Ak meT ¥ 31 faT § 41 gea g W,
TqFT MM Fag HAAT AM GFS @ |
&3 ¥ amy ag a7 €, 1 AT 74T ¥ 5
wzAY faa art & @ ¥ g, afew
qrey ¥ a4 feF awar 1 ar ot
F1 e ATH T F7 AR axwT F:Y
aAY sfed, 78 A7 fadaa

it meel fagy amadr o (-
fqa<): stexa S, 7l o gmA MEF F7
wrg gdter T | § £Te FTIAAT TEA
¢ fr zq geaw ¥ garw A% i
TR LI gmEITA X ﬁamm%"fagﬁ
gEa FY & I A€ F3 FAART TV
Wi T g & | o faeelt SR gAIAT AT
Y Y Y sTIRAT FY FErAET F FT
FaT ¢ fFar w1 ¥ feufa & @Y
forerar wfied 1 SR wg R &Y =i 9T
fase @ =@

qsﬂwﬂ!‘ﬂﬂ: #* v ager Y &ave
#tar o1 f5 ma ¢ar w9 TG FQ
£
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SHRI H. N. MUKERJEE (Calcutta-
North-East): There may be a call
attention motion but we cannot go for
three days without water.. (Interrup-
tions). What kind of confidence does
this Government have in the country?
This kind of situation cannot last. A
Government is judged by its perfor-
mance and not only by votes in the
House. If water is not supplied in
the capital of the country, what kind
of a Government is this? Let the
Minister come forward and say some-
thing now.

= WEE fagy aved - s & ot
F q917 WA 7 a7 g qgare By
U T ¥ faar

w-q8 agT  IFh a3Y faar

e gwg (Fraé-zfeam): gomg
S, 1Ay w&¥ e wfgy

SHRI DINEN BHATTACHARYYA
(Serampore): A mere statement will
not do. Along with that immediate
arrangements for water supply should
be made... (Interruptions),

MR. SPEAKER: I should
Mr. Chandrakar that his intimation
was received late. It should have
been given much in advance.

inform

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): 1t is a serious matter.
Mr. Mohsin is here and he has heard
the views of the hon. Members. It is
no doubt a serious situation when
water supply fails. It is certainly a
grave situation. I have asked my col-
league, Shri Mohsin, to look into the
matter immediately. About the other
matters, I shall certainly convey the
feelings expressed by hon. members to
the departments concerned.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): About
water, I will find out the situation and
try to make a statement today.
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N BON WY FTAW : [ETH AR,
UZ FTH A1 AATET FT Y &, IAH
FT A qFEAT 97 A IgiA AT
a3 foar | ag T1w & wveen Ham
Col -S|

A RNIW : Mq 35 ML |

13.16 hrs.

DIRECT TAXES (AMENDMENT)
BILL

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): 1 beg to move:

“That the debate on the motion
‘that the Bill further to amend the
Income-tax Act, 1961, the Wealth-
tax Act, 1957, the Gift-tax Act, 1958
and the Companies (Profits) Surtay
Act. 1964 and to provide, for certain
related matters, be taken into con-
sideration’ which was adjourned on
the 14th November, 1973, be resum-
ed now.”

MR. SPEAKER: The question is:

“That the deb:te on the motion
‘that the Bill further to amend the
Income-tax Act, 1961, the Wealth-
tax Act, 1957, the Gift-tax Act, 1958
and the Companies (Profits) Surtax
Act, 1964 and to provide for certain
related matters, be taken into consi-
deration’ which was adjourned on
the 14th November, 1973, be resum-
ed now.”

The motion was adopted.

MR, SPEAKER: We will resume
this discussion after lunch.

13.16 hrs.

STATEMENT RE. DEATH OF A
HARYANA HARIJAN SATYAGRAHI
IN ALIGARH JAIL

st wEa fagrdt anwat (-
faaw) : were wEied, o famE #1 W
1 % 1 39 fea o gfaaon ¥ afc-

Jail (St.)

AT FT ATHAT IT AT WARIG FY AT
# oF qeaag) 1 weg & ¥ # ar 18
qAY B omTN T a1 fr A AwdeT
30 1 A waY a% g a1 § 58 wgr
FAT | WTF AW F1 391 g1

qARX AATT : F TAAIL FEA )

This concerns three States—Haryana.
Delhi and U.P.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): Today there
was a calling attention in the Rajya
Sabha on this. I am ready with my
statement.

AT HAR | (F17)
qeget wgIed, uF favra g+ fwaar
afTarT & R 57 FT @e §, 7 ey
¥ 72 faar fF o7 92 W § oAy Ay
HIAT &Y AIA T A | q9 qforer
ER IR i

WA AEID 3179 FG AT
ag A1 aarzd ?

) ATE FT Q64 AT A4
I Ty ?

SHRI F. H. MOHSIN: Sir, according
to information received from the Gov-
ernment of Uttar Pradesh, a harijan
satyagrahi of Haryana, Shri Jeeu,
aged about 86 years, son of Fakhira,
resident of village Ridhan, P. S. Khar-
khoda, district Sonepat, Haryana, who
had been convicted by a Delhi Magis-
trate under section 188 IPC, wus
transferred to District Jail, Aligarh
on 3/4th November, 1973. At the time
of admission, he was found to be a
patient of chronic bronchitis and
asthama and of feeble health. No in-
juries on his person were, however,
found by the jail authorities. On com-
plaint of aggravation of cough trouble



